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T H E  MINISTER. OF FINANCE
(S H R I H. M. PATEL): (a) The Jane* 
2U j C omroittce, which was appointed by 
«fce Reserve Bank of India to study the 
functioning of Public Sector Buries, sub
mitted its Final Report to the Reserve 
iBank in April, 1978.

(b) to (d). The recommendations 
contained in the Report are under exa
mination in the Reserve Bank.

R f M lw ltw  mt sterling tan companies

051. SHRI P. K. KODIYAN: Will 
tiie Minister of FINANCE be pleased to 
«tate:

(a) whether the examination of the 
<cases of rupeeisation of Sterling tea com* 
gunies has been completed;

(b) if so, the details thereof; and

(c) if not, the progress so for made 
ana when it will be completed?

TH E MINISTER OF FINANCE 
<SHRI H. M. PATEL): (a) to (c). The 
’Indianisatioa proposals of at sterling tea 
■plantation companies, including outright 
<aale in two cases, have so far been ap- 
ipraved. The number of eases of sterling 
itea plantation companies still to be settled 

s 35. O f these, 27 eases are in an ad* 
-vanced stage of consideration and will be 
'finalised shortly. The remaining a8 
•cases are also expected to be completed 
•within the next few months.

Merger of D.A. with basic pay of 
Csatrsl Gsw ramsst Emplnyssa

05a. SHRI K IR IT BIKRAM DEB 
BURMAN:
SHRI M. RAM GOPAL 
REDDY:
SHRI RAJENDRA KUMAR 
SHARMA:
SHRI V . G. HANDE:

"Will the Minuter of FINANCE be 
gfteased to state:

(a) whether it is a fact that the talks 
feetween the representatives of the Govern* 
•aent and the Central Government cm* 
fAoyees ia the Joint Consultative Ma* 
chinery {ailed on the question of merger 
<of whole or part of the D.A. with basic 
pay as payable to these employees upto 
t he price index level of >78 as contempla* 
tod in the Third Pay Commission Report;

'(b) if to , the details of die dificNnee* 
4hat remained unresolved; wad

‘ (c) what further steps are beiijg taken 
to eome to a settlement in this regard? . .

THE MINISTER OF FINANCE 
(SHRI H.M. PATEL) !(a) to (e). A  demand 
had been made by the Staff Side e f the 
Natioral Council of the Joint Consul* 
tative Machinery for the merger of Dear* 
ness Allowance sanctioned to the Central 
Government rruploycts upto the index 
average level !of 37a withpay at least for 
retirement benefits. This was recently 
discmsrd with the Staff Side Of (he Steed* 
ing Committee of the National Council 
but ««» agreement could be reachtd, 
The drmand will now be referred to 
Arbitration.

AM from Iwsdta

953. SHRI KIR IT BIKRAM DEB 
BURMAN: Will the Minister of 
FINANCE U- asr-d 10 stair:

(a) wlirther Sweden has recently 
agreed n» ext.w1. a grant of Rs. 50.37 
rrons (Skr. '.>70 million) in aid of India;

(hi if »<’>. ilie i<tti.s of the agrerinent; 
and

fr) wlfrilu r ftovri nrnents have also 
agreed to write ofT all debts due fn m 
India; if s >, tltr total exiem of the write
o f f  ?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): («) Vrs, Sir.

(b) The entire amount of assistance 
is on a grant basis. A part of this as ŝ* 
tance amounting to Svr. too millirn 
(Rs. 18* 66 rrorts) is tied to imports frt m 
Sweden, while of the balance, Skr. 65 
million (Rs, >a‘ is  crores) is for T w b k s )  
Assistance, and the remainder is for im
ports from any country of the world.

(c) The Government of Sweden has 
agreed to cancel all debts on develop* 
ment credits outstanding as on 50th June, 
1978. All financial obligation on the 
part of Government of India as regards 
repayment of principal and payment of 
interest and service charges under the 
past development credits wall stand ex- 
tinguished. The Swedish Government 
shau convey to the Indian Government 
before 1st October, *<>78 the total amount 
of the financial obligations thus waived. 
However, the tentative estimate of the 
debts that have been cancelled j« 
Rs. 100*74 crores (Skr. 540 nifltiofc).




